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| Jabalpuky this the 27th day of June 2003, -

Hon'ble Mr, D.c./ Verma, Vice Chairman (Judicial)
Hon'ble Mre Anand Kumak Bhatt,] Administrative Menber

Mikesh Kumar ROy o

son of Rajaram,! \
aged dbout 35 years, ,
resident of House NOo. 167,

Ward No,. 11, Subhash Ward,

Beena,j District Sagar /
SAGAR (M.P.) APPLICANT

(By Advoc ate - None )

; ‘

l,

1. Unlon of India"
through the Sstretary,
Minl sty of Railwayy)
Sansad Marg, '

24 The Genegal Manager,:

Central RéiJWay, Co SeTe
Manbai, =

Bhopal .

4, Rallway Managery :
Central Railway, Beena,)
District Sagar (M.P.) ° RESPONDENT S

(By aAdwvocate - Shri M.N,-Banerjee)

O RDER (ORAL)

' By D.C. Verma,- Vice Chairman _(J) -

None for the applicant. Case was called

» during the day but even after repeat call, nome has

appeared for the applicaﬁt. on the previous date

also none was present on behalf of the applicant.
on that date it was specifically mentioned that

if none appears on the next date the case will be
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3ismissed having no merits.

2. The applicant has claimed appointment on
compassionate-ground on facts that his father late
Rajaram Ral died during'Seryice'on 17/05/1968.
applicant applied for job. Copy has been annexed

as Annexure A/l. In 1988 applicant was interviewed
put not selected. 1In 1991 the applicant was informed
by ‘DeR.Me, Bhopal that his case has become more thah
10 years‘old, cannot be considered. In the meantime

the applicant passed B.A. Final examination.

3. The facts as disclosed in the OA shows that’
though the applicant's father gied in the year 1968,
the applicant was able, finapcially and otherwise, to
persue his studies upto BA. This indicates that the
family of the deceased employee was not in indigent
‘condition at the time of geath. Has it been so the
applicant could not have been able to persue his

studles and to bring up the other dependents of the

family for more than 3 decades. Appointment on

compassionate ground cannot be claimed as of right.
such appointment is provided to meet the immediate
need due to sudden death of an employee. If the
dependants can maintain themSelves for more than

3 decades, the question of appointment on compassionate

ground cannot be considered thereafter.

4. Besides the OA being highly belated it has
S ‘ :
no merits, the same/dismissed. The respondents

counsel be supplied with a copy of this order.
(Anand Kumar Bhatt) (D C. Verma)

Administrative Member vice Chairman(Judicial]
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